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[Secretary-General]

passed by the Houses of
during the current session and assented
to since a report was last made to the
House on the 28th February, 1975:—

(1) The Indian Tariff (Amendment)

Bill 1975:—

{2) The Requisitioning and Acqui-
sition of Immovable Property

(Amendment) Bill, 1975.

12.22 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): With your permission, Sir, I
rise to announce that Government
Business in this House during the
wdek commencing 17th March, 1975,
will consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.
(2) Discussion on the Resolution

seeking disapproval of the
North-Eastern Areags (Re-
organisation) Amendment
Ordinence, 1975 and consi-
deration and passing of the

North-Eastern Areas (Re-
organisation) Amendment
Bill, 1975, as passed by Rajya
Sabha. ~ {y

(3) Discussion and voting of—

(a) Supplementary Demands
for Grants (Railways) for
1974-78.

{b) Demand for Excess Grants
(Railways) for 1972-T3.
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(c) Supplementary  Demands
for Grants (General) for
1974-75.

(4) General Discussion, on  the
Gujarat Budget for 1875-76.

(5) Discussion and voting on—

(a) Demands for Grants won
Account ; (Gujarat) for
1975-76.

(b) Supplementary Demands
for Grants (Gujarat) for
1974-75.

(6) General Discussion on the
Pondicherry Budget for 1975-
78.

(7) Discussion and voting on—

(a) Demands for Grants on
Account (Pondicherry) for

1975-78.

(b) Supplementary Demands
for Grants (Pondicherry)
for 1874-75.

(8) Discussion on the Resolution
seeking disapproval of the
Press Council (Amendment)
Ordinance, 1974 &nd consi-
deration & Passing of the
Press Council (Amdt.) B,
1975, as passe@ By Rajya
Sabha.

(9) Discussion on the Resolution
seeking disapproval of the
Air Force & Army Laws (Am-
endmeint) Ordinance, 1975 and
consideration & passing of the
Air Force and Army Laws
(Amendmentt) Bill, 1975 as
passed by Rajya Sabha.

I would like to add that the Dis~
cussion on the Resolution geeking dis-
approval of the North-Eastern Arcas
(Reorganisation) fAmefidment Ordi-
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nance, 1875, and consideration and
passing of the North-Eastern Areas
(Reorgenisation) Amendment Bill,
1975, as passed by Rajya Sabha will
come prior to the consifieration of
any item of Government Business
carried over from today’s Order
Paper.

SHRI P. M. MEHTA (Bhavnagar):
I want to draw the attention of this
House¢| to a serious matter which has
jeopardised the long range interests
of Gujarat. According to the Press
Report, an agreement has been reach-
ed by Gujarat Government with
Madhya Pradesh, Meharashtra and
Rajasthan regarding clearance of cer-
tain projects in Madhya Pradesh and
Gujarat pending the Tribunal Award
on the Narmada Dispute.

Members of Parliament represent-
ing the State of Gujarat in this
House, have no authoritative text of
the Agreement reached between four
Governments, namely, Gujarat, Madhya
Pradsh, Maharashtra, and Rajasthan
til] date.

As 1 understand, the Consultative
Committee on Gujarat Legislation wasd
not even informed about the broad
outline of agreement and intention
of the Government to give clearance
to four projects of Madhya Pradesh
This is highly objeotionable and dep-
lorable.

The implications of fhe agreement
is that the Administrative Govern-
ment under President rule bartered
away the claims of Gujarat on Nar-
mada Waters by agreeing to the four
Projects in Madhya Pradesh securing
100 per cent supply of waters from
those, that 'would otherwise have
flown down to Nava Gam.

On the other hand, Gujarat is not
going to be benefitted by this agree-
ment. How generous at the cost of
the interests of Gujarat the present
Government under Prekident’s rule
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hes acted to agree to taking up some
of the disputed projects including
Kolar when the Nava gam Project
remains high and dry.

Therefore, Sir, I demand that the
Minister should come before this
House with a Statement and some
time should be allotted during the
next week to discuss this agreement
in this House.

SHRI VAYALAR RAV] (Chirayin-
kil) : May I take this opportunity to
draw the attention of the Government
and thef Minister of Health gnd Family
Planning tp the 68 day old strike in
CMC Hospital, Vellore, Tamilnadu.
It is a nationa] institution with =
great reputation; every cflizen of the
country is proud of that institution
which is run in such a manner that
it gives treatment to all patients,
rich and poor. No settlement could
be reached. I em not able to believe
but it ig a fact that such a vindictive
attitude had been taken by the Gov-
ernment of Tamilnadu. You will be
surprised to know that they have
charged Rs. 6 lakhs for the 'protec-
tion’ given to the institution gnd the
commercial taxes department had
charged Rs 5 lakhs from the hospital
The Deputy Director and the addi-
tional director, Dr. Mathai had been
arrested and paraded through the
streets. A Member of this House, G.
Viswanathan, Deputy Leader of the
DMK Party in Parliament had come
out with a statement that the Gov-
ernment was not acting in accordance
with democractic norms. It is regret-
table that the Tamilnadu Government
adopts such an attitude.  Therefore,
1 appeal through you to the Minister
to negotiate and find a settlement.

SHRI R. P. ULAGANAMB] (Vel-
lore): On a point of ordef. The strike
at the Vellore hospital for the last
68 deys is treally unfortunate. 2
should also like to share the féelings
expressed by Mr. Vayalar Ravi. There
was dispute between 2000 workers in
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that hospital ang the management
there,

MR. SPEAKER. What 1s the point
of order?

SHRI R. P. ULAGANAMBI: I am
coming to that. When they could not
settle the matter among themseives,
the representatives of the management
and the representatives of the wor-
kers left the matter for a decision by
the Chief Minister. On such a reques
befing made, the Chief Minister gave
2 decision which was accepted by all
the parties including the party to
which Mr, Vayalar Ravi  belongs.
The Chief Minister tried to make an
amicable gettlement, Yesterday all
parties gave notice and observed a
hartal,

SHRI VAYALAH RAVI: The harta)
was imposed by the Government,

SHRI R. P. ULAGANAMB(: The
State Government took all stens to
give protection. It comes under the
State subject and it should not be
discussed, It 1s a State subject which
my friend raised in this House; 1t is
unwarranted, unconstitutional. unde-
mocratic and it will set g bad prece-
dent; it should not be discussed here

MR. SPEAKER: You are making a
submission; you are not making a
point of order.

{DR. KAILAS (Bombay South) I
had written to you three days back
about Vellore Christian Medical Col-
lege and hospital.

MR. SPEAKER: My difficulty s
that I cannot call all the twenty
Membeirs at one and the same time

SHRI VASANT SATHE (Akola):
As this Fouse knows and as you are also
aware, the greatest crisis with which
the people of this country are con-
cerned at present {s fhe question of
prices for agricultural commodities
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like wheat, cotton, jute,
and others, ang also the Yuestion ot
prices for the consumers,
the only beineficiaries are the middle
man who are exploiting both the con-
sumers apd the farmers, and unforty.
nately the entire price struclure §s
determineq at the mercy, sweet will
end pressufe of thege middle men
and industrialists of the agro-proces-
sing industries, Unless fair prices are
assured to both the producer and the
consumer, the object of the exercige
made in the Budget of checking
inflation will pe frustrated. Therefore,
We want a specific discussion in the
course of next week, Myself and
many others have given notice under
rule 193 to raise g specific discussion
on the issue of agricultural prices,
the prices of 8gro-processing eommop-
dities and other commodities also, and
I am sure that on both sides there
wil] be agreement that priority should
be given to his discussion. I hope
thef Minister of Par]iamentary Affairs
will take this matter  before the
Business Advisory Committee and fix
a date. I beseach You to fix a date
for a discussion” of this subject.

SHRI SOMNATH CHATTERJEE
(Burdwan): I wish to draw the atten-
tion of the Government to a very
serious matter which has been re-
ported in yesterday's Indian Express
under the heading “Relief Scandal of
Benga].”

It appears from the newspapur that
a sum of Rs. 2 crores was given to
the West Bengal Government by the
Central Government for disbursenient
during the Bangla Desh reliet opera-
tions, but this amount ha§ not been
accounted for by the Waegs Bengal
Government.

It further appeiars that Shry Khadil-
kar, the Minister of Rehabilitation,
has not been able, in spite of several
efforts, to obtain the necessary clati-
fications from the West Bengal Gov-
arnment.
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Prom the newspapers we also find
that the Comptroller and Auditor-
General of India has drawn the atten-
tion of the Government to a number
of discrepanciss involving ciotes of
rupees relating to  expenciiure on
Bangla Desh relief operations, and
that there has been a CBI enquiry
also which reportedly male adverse
remarks against some Ministers,

This is a very serious matter. A
huge sum of Rs. 2 croreg bcs been lost
or misappropriated. The CBI report
has involved some Ministsrs, but that
report has not seen the light of day.
Adverse remarks have been made by
the Comptroller and Auditor-General.
Therclore, the Government should
make a statement on thesr points:
what iz the actual posifion with ro-
gard to this huge sum, what iz the
nature of the CBI report, who are
the persons who have reen impli-
cated in this and what i~ tle repoit
of the Comptroller and Auditor-Gene-
ral? The amount is so bigz and 1t
concerns i1choet operations, These
moneys cannot be alloved to be
wasted or misappropriate.d like this.
Government should immediately ¢ )me
out with a statement ano place the
relevant documents on the Table of
the House so that we cin look into
them and find out what th¢ position
is.

SHRI SAMAR GUHA (Contai): 1
want to draw the attention of the
House to a very serious subject that
has been agitating this House for
long, on which guestions have been
denied and some pressu~e has been
brought not to allow such questinns.
1 refer to the subject of the Research
and Analysis Wing.

Today in the Hindustan Times it is
stated that this Research and Ana-
Tyzis Wing is acting as the counter
intelligence agency of India Firat it
had its training in the C1LA organisa-
tion of U.8. til] 1968.
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Not only that. It haz been said
that the initial computors ordered
by the Indian intelligence depart-
ments were programmed according
to the system followed in the Unit-
ed States. The report says that a
change came about around 1968-69,
when the USSR stepped in to help
and a refresher course was held in
the USSR though with far less fre-
quency. This is a very serious
matter. Even yesterday, I raised
this matter in the House in the
course of my speech on the budget,
but neither the press nor the radio
uttered a2 word about it. It is being
said that huge amounts of our
national income are being utilised
by this organisation called RAW-—
Research and Analysis Wing, In
Delhi alone there are 7 or 8 officers
under innocuous names. This RAW
is working nut only as an intelli-
gence agency bui as an espionage
agency. It is also doing certain
mischefl, Il iy reported thit tmis
craanisation is bugging our phones.
You will remember, Sir. that I men-
tioned in the House that thua first
Netaji Enquiry Report was sent to
RAW. It has come to nur informa-
tion that {wo officers who dealt wit!
the report have been gacled, becaus
I mentioned it in the House.

It is reported that during the rceent
Barpeta election, very important offi-
cers of this RAW organisation visited
Barpeta and did a lot of mischief. It
is also reported that during the Naxa-
Iite activities in West Bengal, RAW
had a direct hand in killing many of
the Naxalites. What is this RAW?
Is it m ghost? Is it a mystery? The
Indian people are paying for this
organisation for doing counter-intelll-
gence, espionage work and political
work for the ruling party. Govern-
ment should come out with full facts
ag to what this RAW is. For the first
time the Hindustan Times has brought
out this news. This country is being
ruled now not by the Congress Party
or by this Government but by this
RAW, which is controlling the in-
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telligence, doing espionage work
against the opposition, just as CIA
is doing in other gountries. The
whole tountry is paying for this RAW.
Government must tell us what is the
budget allocation for this RAW.
Everything about it—the instructors,
the programmes and all other details
about thig orgenisation RAW must be
made known to this House.

ot e gredr 0 (@A)
srexer wgey, & grow wrAw ¥ qIFI
#1 vrra fagre faam awr R faeme
faga ofee & fye™  wfudwel &
ST JY 1T aTE ga § Iy aTe fedrAr
wTgAr § 1|  Faw F—argwre fadas
o mu wfEw fadas | 7 W w19
g feg ar 9% § o @4 FA
Tregafa ¥ o8 797 & faq faarda
g1 ay HF A §fF
fagre aga & = qar &) agt F AR
& aort famr wrar &, a7 WY Y §
oR FEFIT WY 7 & | wEC A ag
FA a7aT @ fF A & Aww f3AQ
¥ § g, wiftqdy gk frsd
ge & 94F w9 51 wiw w5 fowy
JAAT | YT FFT agA @ fEar
FHTAT | QF T FIJTAZE )

TavT 197 ag ¢ 5 adig v oo
a7 & FW F1% & faq oy 97 g4r
X E 1 zEd &1 AW IE gAY dar
&a & fay gwre agt g7 s ar 9T 721
FATE | Foq T aga gz o E
5t FF WY FEAT fRe wA &)

FLFTT A &g ag F197 avrar § fx
fwa il & g2 w3AT & w9 § wdw
g7 & as @ 9% § 9y sidflw groae
T Al & R A A g Wl g

MARCH 14, 1975

B, 0. H. 220

ot dar fT dar 3 et & ferar ga
2, ag 197 AT AE AT IR

T A1 F17 9 € AT FAT
& 1 zafy g3 7 7 Tad &, A
fe ofr agt #1 Pra wwr A% e
af7g 7 §7%! a7 geafa § aF fear g
avt FT F AW ¥ TT FTRT 57 qUaT
faar g 1 AR g@ A a7 g fF gmwaw
* Frl &, fmy adswt & qry B
araT §, agh gt St & agt § v
EEE! ¥ waT 3gr W8 & gafed §
ag wat ot & AT avgar g frowA
FaAt # TFfa ¥ @) fawra @Y

2?7 =y BT F A AT ¥ 5AF U
# ux 1A (emard /v avenfasitver
T T FTAY FY rraafy oy & wfgha
femrad arfs faaw & gder adw S Ay
w1931 g1 &% ) fagre FY fagm awr o
fagrr ofvez amr za #AT ¥ oW
gQ &% WA g1 9% §, zefAg w7 €@
QT FT % fay 9 & 7er Fam 3T
fargre @ srafaez oiét & o, fram awr
& @ W weg gafasier 7461 ¥ 37
FraAT & fad greda frar & e anw
;1A g fedt ¥ ot ufe 1 1w e
FTaifaa T8 20 a1 R wr=raa g |
AT drga’ afe adEt & s &
g Wt gaedl 2 a1 HEgaT 7 & g
Vg gAT 1 ¥ qa79 frad 6w
g7 AW F1A K1 orafy St & oA
Hq92 FETg A1 fagre &1 9-7 g1 af

Fro WEAT ARTgw qrody (HaEte):
neT A, Wit & fggey Ty
¥ g oeaed & gewdldy gATET
sxwfaa gat €, fora F gamr v} s
fFa IFR § o THo THo U & &7
WIT @ AT g & et v W
frte  wfifafag) o2 s ;{ﬁ?g,ﬂ”l
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T &Y A § WY FHEAAT FAR
X FATIE AT RN AT AT F
wFe Aff e afgn | se FAk Argw
FRATL ¥ TET 1Y

“Two Air Force men spied for
USSR, punished

Two officers of the Indian Aur

Force have been found guilty of es-
pionage by a court martial. They
were selling classified information
to the USSR.”

SHRI S. M. BANEREE (Kanpur):
Sir, I rise on a point of order. The
hon. Member is referring to a news
item in the Hindustan Times that two
air force officers were found spying
for USSR: 1 contacted the counsel
for one of the officers snd got the
news that the entire thing has been
referred to the air force authorities
yesterday and a notice has been isued
to the two officers. This particular
officer is not connected with this.
There{ is only one officer and the
court mar®ial has acquitted him of the
espionage charge. 1 have the docu-
ments with me.

SHRI SHYATINANDAN MISHRA
(Begusarai): It is for the Govern-
ment to say that ...

(Interruptions). -

MR. SPEAKER: I think the Gove-
ernment will reply to it.

SHRI S. M. BANERJEE; J sm say-
ing this because it ig very relevant

DR. LAXMINARAYAN PANDEYA-
The news item further says:

“Intelligence officials then got on
the trial and shadowed the culprits
for several months. They tollowed
one of them, to the beach resort
hotel at Kovalam in Kerala, where
a large sum of money is mald to
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have changed hands for serwices

rendered.”

a7 agd & waeagel AreAr g, ey
fevar Far g7 %7 faer @, fEed
gagr ax fogr wgr? af g€l
7% 77 frar s <& /i< a5y F O
ggTd Fgr s @y 1 AR s=ifa-
®IEE TARIOT FT ATT FE N § )
tg aga NadearEar 1 & «|rgar
g & qowre @y Bafr a¢ avqen X
# ogar w2 arfes  aegfeafs S &
HIAY o7 §F |

SHRI P. G. MAVALANKAR (Ahme.
dabad); Mr. Speaker, Sir, the news-
papers are reporting during the last
few days, and geveral of them are
also giving editorial comments in
detail, about the limited Narmada
Accord which ig supposed to have
taken place between the four States
of Gujarat, Madhya Pradesh, Maha-
rashtra ang Rajasthan,

Apart from the question as to who
took the initiative—it ig said that Shri
Jagjivan Ram took the initiative—and
apart from the merits of the Accord
itself, I want to know as to how such
an accord, though limited it may be,
can be arrived at a time when Guja-
rat has no popular Ministry. The
Prime Minister, you will recall, kept
this quention of Narmada Waters
Dispute pending for more than two
years and, after that, she let it be
passed over back to the Tribunal on
the plea that Gujarat has no popular
Minustry and, therefore, this cannot
be done by her, that is, by the Prime
Minister. Now, if that was the argu-
ment, at that time, I fail to see how,
when Gujarst continues to be under
the President’s Rule, such an accord,
though limiled it may be, can be
reached between the Chief Ministers
of Maharashtra, Madhya Pradesh and
Rajasthan and the Adviser to the
Governor of Gujarat, Mr, SBarin, who



223 B. O, H.

[Shri P. G. Mavalanker}

is reported to have been present and
who iz reported to have signed that
accord.

As a Member of the Consultative
Corrmittee on Gujarat Legislation to
which you yourself appointed me
as one of the Members, I had
raised this question of Narmada
Waters dispute in all the four meet-
ings of the Consultative Comtmittee
held during one year. Each time at
these meetings never wag even a hins
given sbout the coming accord on
these eight irrigation projects, four in
Gujarat and four in Madhya Pradesh,

I would like to ask the Home Minis.
ter to come with a gtatement next
week and explain to us as to how this
limited accord took place. It would
not be 1ighi for me to be uncharitable.
But I ain bound to add that if an
accord of thig nature comes in the
middle of the President’s Rule in
Gujorat and, at a time when the poli-
teal situation is both uncertain and
expiosive in Gujarat and outside
Gujarat, und elections are very ncar
on the horizon, then such an accord
has undoubiledly a kind of political
flavour which may be favourable to
the ruling party.

1t Is unfortunate, and it should not
have been done Therefore, I demand
that because of the fact that the Guja-
rat Consultative Committee wasg neg-
lected, because Gujarat hag no popu-
lar Minisiry, such a limitedq accord
should not have taken place. But
having taken place, it is unfortunate
that this Parliament is not given any
information at all and we are taken
for granted,

Secondly and lastly, 1 would like
to say....

MR. SPEAKER: Only one item.

SHRI P. G. MAVALANKAR: This
4s a very important and an urgent
‘matter

The UGC reviseq pay-scales, earlier
.ones, not the ones according to the
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Sen Committee—the Sen Committee
came only retently—have not yet been
given to the teachers of the Gujarat
Agricultura] University, They have
been demanding these revised pay
scales, and is it 'because there is no
popular Ministry that .the Gujarat
Administration are putting a deaf esr
on it? The teachers are now threaten.
ing to go on strike. 1 say with res-
ponsibility, ag a member of the Board
of Management of the University, £nd

we have been telling the teathers
that they will get justice because
justice is due to them. If they are

not given justice, I do not know what
we should do. Perhaps we have to
say that the teachers are right in ask-
ing for justice. If they go on strike,
it will be the responsibility of the
Gujarat Administration. Therefore, I
say, the Home Minister or the Educa-
tion Minister, should look into ihis
matter lso,

MR. SPEAKER: Only one item was
allowed to be raised, Every {ime,
more than onc item are being raised.
It 1» very difficult to control the
Members.

DR. HENRY AUSTIN (Ernakulam):
Mr, Speaker, Sir, I wish to draw the
attention of the hon. Minister of
Health and  Family Planning to a
vety heart-rending situation that has
emerged in the Christian Medical

College Hospital, Vellore, Tamil
Nedo ...

SHRI R. P. ULAGANAMBI: On a
point of order, Sir.

MR. SPEAKER: He has already

mentioned that,

SHRI R. P. ULAGANAMBI: It i
a State Matter. It is unconstitutional,
undemocratic and unwarranted to
raise it in this House. It is agaist all
conventions of thig House. It is a
bad precedent that i being created,
He shoulg not be allowed to ralse a
State matter here. He should not
raige it here.
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DR. HENRY AUSTIN: The Central
Government has sufficient locus standi
to interfere in the matter.

SHR] R, P. ULAGANAMBI: I am
on a point of order. What is your
ruling? This is a State subject, This
should not be raised in thiz House,
and if it ig raised, it is unconstitu-
tional, undemocratic and unwarranted.
I want your ruling, Sir.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I support my hon.
friend. This is a State subject. It
should not be raised here,

DR HENRY AUSTIN: I gm rais-
ing this under article 181(a) of the
Constitution of India. This is a Cons-
titutionally-protected ‘institution; it is
being run by a minority getting grants
from the Central Government. There
is the Constitutional protection Be-
sides that, we have also to consider it
en humanitarian grounds—about
thousandg of patients are undergoing
treaiment theie for serious maladies, .

SHRI R P. ULAGANAMBI: The
State Government is giving full pro-
tection 10 the minority communaties
living in Tamil Nadu. What is the
nocessity for him to raise it here?

MR. SPEAKER: When he says that
it is a minority institution, he has the
right to speak.

SHRI R. P. ULAGANAMBI: The
State Government 1s not interfering
with the rights of the minorities; it is
safeguarding the rights of minorities.
(Interruptions).

MR. SPEAKER- As you know,
there wag a questiom about a certain
minority institution in Kerala, and
when 1 stopped that, Mr. Frank
Anthony made out a case. If it is
a question of minority institution, it
ig just on the border line, After all,
he will take anly one minute. You do
not allow him to speak even for one
minute. After all, the minority “has
the right 10 speak for one minute.

3989 1.S—8,
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SHRI R. P. ULAGANAMBI: Mrs,
Fowler, Member of the Legislative
Asgsembly, and Mr. Santhosham, Mem-
ber, Legislative Council, belong to the
Christian minority; and they are not
complaining of anything. (Interrup-
tions). In fact they are also takin2
sieps to settle the disputes.

DR, HENRY AUSTIN: The most
important peint with which the House
should concern fitself is the fate of
about thousand patients wundergoing
treatment for very serioug maladies
The Vellore Medical College Hospital
is one of the best hospitals in the
country—internationally known. 1In
the last two months, the entire ser-
vice facilities have been cut off and
the esgsential services have been immo-
bilised Outstanding doctorg of inter-
national repute and recognition are
being harrassed (Interruptions).

SHRI R P. ULAGANAMBI. Sir,
he should not be allowed. This is a
State subject. The State Government
iz giving them full protection

DR. HENRY AUSTIN: This 13 a
photostat copy., 1 am going to submit
the photostat copies of all fhe corres-
pondence between the officialg of the
government and the college authorities
and you will see for giving the ele-
mentary proteetion of police bando-
bust to this institution....

MR SPEAKER: I allowed you only
one minute Please conclude now.

DR HENRY AUSTIN: For giving
the elementary police protection for
two months, the photostat copy would
show, the government hag charged the
hospital Rs. 5,85,500 ...

SHRI R, P, ULAGANAMBI; This
is for the Police bandobust givem ot
their 1equest.

DR, HENRY AUSTIN: The Central
Government should take up the issuve
and bring relief 1o the patients. Police
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protection is the elementary right ofz
every citizen. This it not a factory
where you can think of trade unionism,
but this is p philanthropic organisation
run op no-profit-no-loss basis. There-
fore, it is the duty of the Housge and
the couniry,

SHPEI VAYALAR RAVI:
national ingtitution.

It is a

SHRI R. P. ULGANAMBI: It is not
a national institution, It is run by a
private mansgement, It started gs 2
chariteble institution but now it is
run on commercial lines. It cannot be
raised in this House.... (Interrup-
tions).

MR. SPEAKER: You know the
other day il come up and 1 stopped
it. I told yomw that this is 5 State
matter. He says that it is not a State
matter. He again raiseqd it. He says
that it is a minority institution
with whom some injustice is being
done, He raiseg this yesterday. He
is again raising it to-day....

SHRI JYOTIRMOY BOSU;: It is an
institution run by American missio-
naries. I know.

MR. SPEARER: I do not know.

(Interruptions)

MR. SPEAKER. After all, whatever
information wAll come, it will be
through the Government and the Gov-
ernment will not give it on its own and
they will have to get it from your
Government there,

DR KFENRY AUSTIN: I want to
place* this photostat copy on the
Table of the House

MPF. SPEAKER: No, no.

SHRI R P, ULAGANAMBI: I
oppose it.
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): You alsq
defend the action taken by the Tamil
Nadu Government in this matter?

S{RJ SEZHIYAN (Xumbakonam):
This is not the place tp defend it.

The Mim:ster asked whether I am
defending it....

SHRI VAYALAR RAVI. It 18 a
question of humanity.

SHRI SEZHIYAN: The question

was raised by Mr, Ravi and Dr. Henry
Austin that they were coneerned about

the fate of the patients there. I am
also equally concerned.... (Interrup-
tions) Yes, we are all concerned.

Whether it is a minority institution
or not i3 beside the point. Even if it
i= run by the majority community,
we will be concerned,

DR HENRY AUSTIN. The other
day your esteemed colleague pointed
out that there was no locus standi for
our raising this issue here. I only
wanteq o raise the issue on grounds
of humanity Sir, this is an issue
which requireg our intervention.

SHRI SEZHIYAN: Regarding the
second question that many facilities
were cut off, I can assure my friends
over there that no gervices has been
cut off to the institution. So far
nothing has been cut off,

Regarding the amount charged for
providing police bandobust, I am not
here to defend the Government there,
I am not a spokesman of the Govern-
ment. I am a Member of Parliament ..

SHRI ¢ SUBRAMANIAM: 1 zm
glad.

SHRI SEZHIYAN: In the same way,
Mr. Subramaniam also....

SHRI C. SUBRAMANIAM: 1 ex-
pected something better from you.
That is why I asked.

‘vThe Speaker not bLaving subse quently accorded the necessary per-
not treated as laid on the Table,

mission, the document wag
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SHRI SEZHIYAN: It is a gquestion
of respomnsibility, They raised the
fssue that some amounty were
demanded by the State Government.
Whether it is proper or not, I am not
going into that question. But I want
to know whether this is the proper
forum with regard to the matter of
details. If there ig a question raised,
there ghould be somebody who should
he able to give the gnswer.

1800 hes.

MR SPEAKER: After all you had
& gay for about two minutes. He put
hig own things. Some telegrams
came to me also. Some were written
by minorities, They are not taken
notice of in the House but they are
in office. If you want to see you can.
Mr. Sezhiyan, it is not a question
whnether 1t is technically admissible
or rot admissible Something hap-
pened You are running the Govern-
ment there, I cannot see g more
human and kind person like you. I
would request you that insteag of
bringing thig into the House, you
beiter go and try to straighten it out.
Why shoulg it come in the House?

SHRI ¢ K, CHANDRAPPAN (Tel-
licherry): I want to draw your atten-
tion 10 a very important watter
where large amount of public money
is being wasted by big bureaucrats
connected with the National Mining
Development Corporation in conni-
vance with contractors in Bailadela
complex in Madhya Pradesh. I had
an opportunity to visit this place last
week. I have seen that for the deve-
lopment of mining in Deposit No 5
they have to construct a tunnel under
a mountain, The tunnel is 1200 met-
res long and the construction has
started. Several millions of rupees
have «lready been spent. Now they
have come to a situation that they
cannct furthee construct it because
there is a terrific inflow of water into
the tunnel. In a mhinute 1 of water
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leve: is raised. Therg are 16 pump-
ing sets engaged round the clock to
pump the water out of the tunnel,
This has happened because of the ob-
vious reagox thay they have no
contact with the responsible people,
The National Mimning Develypme 1t
Corporation has not done the geologi-
cal survey properly or could not
study the results of the survey and
they have now decided to give the
contract to another contractor for a
bigger amount with a view to succeed
in building this tunnel. This brings
a problem-—millions of rupees have
been spent and the mining is now 1n
jeopardy. The commitment of %he
Government to export iron ore to
Japan has come to a standstill. Fe
another part of the mine Government
has come to an agreement with a
private contractor He 1s exploiting
the workers like anything. I want the
Government to investigate and come
forward with a statement as to how
this kind of thing is happening 11
Jungles of Bastar 1 would like tae
Government to look into this matter

SHRI S. M BANERJEE: We gave
certain notices under the appropria-
tion also I can mention the same
thing here I have given notices. 1
will refer to two items.

MR SPEAKER Last time you
promased, only last time. Now again
you say this. After all, there should
be a limit. No, no.

SHRI S. M BANERJEE: Sir, on
Appropriation Bill and Vote-on-Ac-
count, I will not be allowed to spesk.
My request was accepted. So, kindly
accept this particular reguest of mine
These are the two issues, Sir .

SHRI
pore) :

INDRAIIT GUPTA (Al
Why complicate matters?

MR SPEAKER: You arc gwving a
right leadership

SHRI 8. M BANERJEE:
ag a rompliment.

I take 1t
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This is a very umportant issus which
1 raise with your permission. Thls
hag appeared 1n the Public Accounts
Committee’s Report which hag been
laid on the Table 5f the House on
the( 5th March, 1978. This is regard-
ing a rhatter relating to the Depart.
ment of Supply, that is, purchase of
blankets for the Army. I resd fion
pages 40 and 41 of this repori. Not
only a few officers like Lieut. Cols.
and others, but one of the highest offi-
cial, army vofficial, Lieut. General
Sandhu, Director of Ordnance Ser-
vices, who is practically controlling
27 ordance depofs in the country, who
are involved. I read from the com-
mittee’s report:

‘The Committee would also like to
know the decision taken by the
Government on the recommendation
that business dealings with this
firm and any other firm or com-
pany owned, managed or controlled
by the Directors of this Firm should
be banned’.

As early as 1972, 1 wrote about the
Sri Krishna Woollen Mills to the
Prime Minister and the Director of
the CBI against Lt. Gen. Sandhu and
Williams, who has conveniently left
for Australia.

MR. SPEAKER: Mr. Banerjee,
these matters go for the Action Taken
Report and not brought here, because,
it the) Minister cannot reply, that will

be not proper. It goes to the Action
Taken Report.

SHRI S. M. BANERJEE: Nobody
expects a reply. Why should anybody
expect a reply? The report says:—

‘The Committee are of the opinion
that an immediate inquiry should he
instituted into the part played in
this case by various officers in
particular the Director of Ordnance
Services (Lt. Gen. Sandhu). The
Committee would suggest that this
inquiry should be entrusted either
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{Shri S M. Banerjee]

to the Central Vigilance Commission
or to a Judicial Commission presid-
ed over by a sitting High Court
Judge.’ ‘

‘The Committee are most distress-
ed to see that the officials mention-
ed above who were entrusted with
safeguarding the financia]l interests
of the Government while procuring
an essential item for our fightihg
troops, namely, blankets, in the
forward areag conspired with pri-
vate business and defrauded the
exchequer as well as geriously jeo-
pardised the fighting efficiency of
our troops by exposing them to
climatic hazards. Appropriate mction
should be taken against them imme-
diately and the more senior the
officer invoived the more ‘severe
the punishment that should be in-
flicted on him.’

The employee of the IGS, New
Delhi Mr. Harbans Sharma was sacked
for giving the information to the
CBI, This gentleman has sacked that
officer, Mr. Harbans Sharma only
because he gave this. I congratulate
the Public Accounts Committee, its
Members including Chairman, for
vindicating the same stand taken by
Mr. Harbans Sharma who was sack-
ed. I demand that a statement should
be made by Hon. Minister immedia-
tely. You can imagine that these
people, instead of getting blankets got
rags at a height of 7,000 feet. I de-
mand that Lt. Gen. Sandhu should
be immediately kicked off from the
Defence Minisiry at the earliest op-
portunity possible. He tried to pre-
tend that he was having a heart-
attack and he wag in the hospital for
six months. He does not want to
retire prematurely. So, it is hightime
that this man is compulsorily retired
prematurely and prosecuted also.
Shri Sherma whase serviees were ter-
minated for giving this information
should be re-instatad immegiately.
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SHRI M. C. DAGA (Pali): Mr.
Spepker, Sir, I want to drew the
attention of the Minister for Energy
through you regarding the damaging
decision to link the Rajasthan Atomic
Power Project, Satpura and Chambal
Power systems with that of Bhakra,
disregarding the contrary views of
Rajasthan and Madhya Pradesh. This
hag really come as a big surprise to
the industrial and agricultural circles
in Rajasthan. The daily consumption
of power in Rajasthan is 77 lac units
during January, 1975, and this will
intrease o 83 lac units per day in
February, 1975 and to 88 lac upits per
day in March, 1975. Aguainst the
above, the total availability of power
is only 72 lac units per day. The
deficit of 5 lac units per day dwring
January, is met by over-generation at
Chambal. This is a risky generation,
and this source cannot be exhausted
since the water level at Chambal has
already gone down by 9 ft. in com-
parison to last year. When Rajasthan
is already facing shortage of power
on daily basis, it is not understood
how the demand of 15 lac units per
day of Punjab, Haryana and U.P. can
be met.

So, I want that there should be a
discussion on the subject or the Minis-
ter should come with a statement
here.

SHRI NOORUL HUDA (Cachar):
Sir, the matter hag already be¢y rais-
ed on the floor of this House this
afternoon. That is regarding the dis-
pute in the Christian Medical College
at Vellore. Unfortunately, for the last
21 months, thig dispute is going on.
We have been informed that the
Chief Minister of Tami] Nadu has al-
ready advised the managament of
the CM.H, Vellore to reinstate the
Fifteen dismissed or suspended wor-
kers. But, in spite of thet, still the
stalmate is continued. This is causing
concern to a great section of the peo-
ple in our country because patients
from all over the country go to Vellore
for {reatment.
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Therefore, I would urge on the
Minister of Labour and also the
Minister of Health ang Family Plann-
ing to intervene in the matter, Of
course there is no question of inter-
vening. But, once the Cenire inter-
venes in the matter, then they may,
interfere with the right of the State
Government. At the same time, sinc.
the problem is of a great magnitude
and it is causing concern to all, [
would urge upon the Labour Minister
and also the Health and Family
Planning Minister to obtain all rele-
vant information from {he Govern-
ment of Tamil] Nadu and place the
same on the Table of the Housu and
to assist in such a way as to settle
this dispute as early ws possible.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, yesterday,
throughout the country, a protest day
was observed by the Central Govern-
ment employees regarding D.A. Dur-
ing this protest action, they repudiated
the earlier settlement that the Gov-
ernment had with a section of the
employees. And this time, throughout
the country, they are demunding: (i)
the representatives of all Central
Government employees’ organisation
should be invfted in the D.A. negotia-
tions which are to be held on 15th
March, 1975; (ii) the four instal-
ments of D.A. which have since We-
come due should immediately be
released; (iii) the decision to hold
back the arrears of D.A. inc¢reases
upto 31st December, 1974 in P.F. Ac-
counts be reversed, and (iv) the
scope of the forthcoming discussions
shoulg be spelt out by the Government
sufficiently in advance so that em-
ployees organisations may meet and
formulate their ‘views thereon.

Sir, my humble suggestion to you
is to see that at least the points T
have raised may be taken note of by
the Finance Minister, who is present
here, and a satisfactory answer be
given here and now.
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Wt Wy fowit (3770 ) @ worw
wiem e wArTa & dafay 7 @
A &1 & =gar g 5 Ad mdwy
faer & 7rq TA @AY AT #T, TF
T W oS )

e # A1 fa sl &, 9g oF
ugeag® wed ) gATmSAiEfr
w4 & ot §0fere o g ey
T &, IAF T T g3 feaww gewa
58 | sr T FTHgAT & B g e
gt A awadt 518 A AN
AEER ¥ SArAar e g 6 wAwy o
w3 & fAg am &1 =0 v Hy
FE Y 7 3w Ay A gard wawifon
T AHAT FT ATOG HY WX Fa1 5
IART FE AT ANE?

0T & WEATY T Two Aflr force
men spied for USSR ¥ rids & oy
gaz otk & 1 Aifaas w4 0 WA
Fara ¥ fomar awr 7 QN oy
2 o ag o gfh-Qifaat sav gan @
IqN AT A wrfeww 1 9 ag wfweraw
faar e

“Fach party shall respect the in-
dependence, sovereignity and terri-
torial integrity of the other party
and refrain from interfering in the
other’s interna) affairs.”

B g ¥ ogm oAvz sl ar
HTH FEAT AT FL G TG B AHA
) dar ¥ $7 FAE A T oAaad
geAr, # W frgar & aw EAT R 7
oT® % ety ¥ ag oY wag Ak &
fop wrdt & grar S ey v g Feadta
e ik o 8, a7 ww afaedy &
fam g1 Bfier o9t Frefte wriz i
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geforea & srare o7 Zrrdy N A
zEr Y UIE AN ITN ALY S
T oarwr Furar § ) 9w oft wreaTw
Fr At E, war ayerd ¥ sezfad
.4

w1 R oweTA Wiy, ¥ g
g wEn ¥ fF Far ¥ wd
a1 frga WA § AR WR
y Aar Ifay A wawrr #
afea 7 qrg fosrad o 2 FF wa @
Tz 1 7% &t 9% T 4gT ST
werzy o @, W fr gAE wAd
FUF A& BY EITE ) ArawT Avd-
areg WY G TE ¥ ag 439 & W § )
ZaTe W Y gear F o ogard day
W ey AT Fr e ga oA
AAT aZgT X&Q 1 P aw@ A
ZAr Pramdy ey 23 o S g ifaar
B & w7 gIsr o oA fvoga
7% W1 I STHIY g1 VAT § 6 ey
ey gEArE P P zEd it @
2T RATAT AY AT A0 AifEm WK
g " #1537 AT T HIAY whE
= arfe

oY M arew (FEAYT ) weAd
TEIT, LA WA HRA 7 36
A fae U a0 &1 am ¥ dvae
qwr, o wow, wT g oag 2 T
7g wrAg Wi sraerge wirfe Rea oy
Aeefel & W ® § @ R A
e ot Tqurg F-w WY 7 R E,
T B gafer w7 w7 I¥ W -
gifas fasfear omar@r . wwr Y
ITEW 38 WAL Wy ol A fea B,
oF ®Y Aty T fion 2 ot wwed
& R AT SwAE T

LRGSR RSN 8
TG P AT WA A ST W X
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THLET AT RT 7 FIATIE FVH AT
AMA L FITTHAIT 11 7K 9% @
oA, W I 73 w40y, A gfaw W 9rq
Fxear, fasaaam agdr & wrar-
drer 1 36 wagw v (fAw & grer
& FWAT T E |

qey WA OVETT F UF wAY F
fra wIgT T FY FEAET { FA 700
A =AY AT FIY F Py Tard £,
fore & agrg?r Y TdE W, TP Ary
Tt ag gART froraar g 3@ wdy
as gfaq ¥ atgx 1 A1 FAAl I
IART FFIAF IETIFATE

wg & 37 %1 wfF@fg 1T 97 wEAr
g1 OF w#egy & AAA 7 WA
faraary 39 mypw AT fF R
FXA A wAAT g oAA faly w——
A wIGT { FAGT § I H--FT WA
g IR I ATOEHAAL
& g v wifvfraa wrdy AL a0
IAY FHEHIT HagT w7 FRar

“Your above quoted Ile¢tter has
been considered. But, it is regrett-
ed that no Hindi translation of the
above memorandum can be furnished
by the factory. If required, neces-
spry arrangements for getting the
charge-sheet translated may be
done by you at your end”

afs wrg %, AT & g9 97 & G4
T qr ¥y fEd & weerd
qmar &, W Frw-Aagr ¥ fafaa
w7 ¥ ga®w weAy fvar §a

FAE-AAIT & I X P
war 38 & fF %@ qiw aw &

ECATEET FT WG FT qEA
afer B 39 F  zeaw w whET
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faraad 2, fov o o q e &
GRREREC LU - L I i B 0
ziase frar & W1 97 F wiwwre
F Y &1 o qe-fasdare S¥w-
Ay & arr n & gmfry g
ToaT ogar g A wew g
7 9 ¥F A4 ¥ A4\ I g
Tz & @t wfawd g 2w # T
Frerlt war el w geE-ger
qIqTT FLVEY, W3 F W F aw
¥ a7 fafgs =it 2 wr g,
ar 37 ¥ faeg wriardt g avfge

for a9gdr #Y 37 A75 & AW
sr @t R, frr @& mvee & oW
# gy & frgoguw famr w=m,
g7 w1 OF ®wrAr ar 57 9q dey
¥ agy FeeAdy A@Afrar wd w®Y
o oox W 1 20 W@ ®IG AV
¥ oA g3F WA W gy WY
sifert g &1 31 wEE ¥ oSA
HfgT F awzamy W gwEfaa
it & freaq F4UN ¥ F fag
gm0 afsq o R G ¥ 3w
firdz & fasgs fry g1 8, #iv
g aedr-Re afm sru@§

FF ¥ @37 3 5 F7 qgraw
far & Y saaqx W Rwefar &
T g T T & A
@ g1 w1 PO A wawpr @
Rrzfedy ¥ aa, ffrd die foeds
afs qord @ R E AT owrdw
gfr gy ¥ W ¥ Frdg o @
IO 7 9 ATt F
sAC A QY av T ¥ a9 faagfey
FT AT WER-NET FTAH DX OB
TaHE 9T g T ¥TT ad duy
ot sesfegy & 0 freg ook ¥,
& L§ & qEw L
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[ Y weg wiga |

el waedy &, Mg ag flely @ ar
oy, fer gy 1 & wr g 8
¥ 7z st Fafyy wQr fag w7
ar §—-% X 3@ 7§ agA WgEA
£ g, & grdv qegr 3ar 990
g, 30 & g ¥ W wEes wE
o L T ATE & 3 WmAT A
it geyAT  FTH Fx FT oarfr 2,
36 fwAarr wwgd #1, far o=y
e A g fear 2 oWt oAw
AFH § awgy T var 2§
Frgm g f&F A@F s o o™
THTA FFTeT & |

SHRI S. M. BANERJEE: I fully
support him. These are serious

charges against this officer. He
should be sent out.

s Tweaw oAt (F0ET) 0 woaw
agiga, fagsr ag &7 A W
T fadza fear g fr aer faq &
gateaft TrggA § agraw wfw e
o ZHI T qg ww oAv vy gfeaa
AFITE T ALE ATE ¥ WITAIT
frr 4 o gfowr gafedi & =g
FRFT frar a1, 37 F AL W A®
& 7Aq {6 %7 20 weq H® o9
FIAH |

@t qegey & /R Adr wEtEa w5y
ETIA HadEe # edl oF TSEar =Y
FIX F AR AFE FLAT ATEAT &,
faq o +gr mar & -

“Cops burn hut after girl’s refusal to
yield.”

Azroe # qfra & < wAsrd 21
af # a% wfzrd arfast @
AMA ¥ 98 AT WX S & Tq
FATHTC FTAT AR oF 99 X
war fagr, & S AW ¥ 3w &Y
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gt ¥ ywrw AW & 1 ogw wEAT
# wewm ® marrs & fyfrew
q% 2z e Aw, A owe dfie
qredy, ¥ oY uwrAr &

o fads 2 s fo o gfharai |
gifgafadt & a9 @@ Tw &
Eragre AT 37 & Al ¥
A AARFTT w7 qEATA  w-fam
gar £ 1 zafey W weiew g®
g frerd, arfy z@ wq7 ¥ 3w
frag ox feaswa &Y 4@

ot wwae Brw  (gATETaTR)

meqer wgred, fogdy ae W ¥
g fraza frar a1 5 sm 27
arfrg W1 war9 HAT wegaft &
gfaamor av gt w9t w1 wEma ¥
i off, a1 & qer a1 fr wnefy
FLAT F AL H oET FEm. WX
ErAC L T O O CA B 1
T T ATET | IA F AT HqGY
ggal # war B et @ifaar
aieft 7 wrefa A Sxfaww afafae
# Traveedfny & gEhwr ¥ fRavg,
Faite 781 aga qaferr & )

a1 Y, wvefr & gE ¥
e ¥ 3w AT N ag =i ww @
A I8 § AT W A1 W E—
B oNmdt foar Aemdt Wi 3T &
wqafare & @i ¥ o W oqw
YFA-E FrEA  @ET F | AW
A 0F  wEER qJaqw
¥ o@w ¥ 90, 7g UF a0 aefT
TH 21 &% 3w oa? § oF A
st frar & fF g7 omgt B g7 v
w3t £t wifgw, afs  svdorfas
sl # oo (r . S <y
WY A Ay o W@ O§, X
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tofir gy a8 gw o wed & fF
¥ 9 ¥ w3 9w AfeA owae
¥ ardiy 2, #iv & fage ) ¥
g @ A A gy fAT qeEre
g% & St w1 omar faadr afe
g ag Fa= RAY g AT w1g wrg
o fama w1 wred &

aifagaig 7 waw @ F faw
weg W v O} i MT =T &
T WY TATARST FY A FHr FUAN
7 ar g K wgw fr oAz
T T TT o AT awaed 30

.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) I am rawsing this
issue because Shri Raghu Rammmiah
had chosen to write a letter to me and
in that on the issue of holding a dis-
cussion on the floor of the Housec
based on the ruling that you in your
wisdom had given he has said that
because there 1s a court case pending
agamst Shr1 Tulmohan Ram, 1t cannot
be discussed A debate cannot be
withheld because 1t concerns the con-
duct or misdememnour of a member
of this House We also derive feel-
proof authority from the ruling that
came from the Chair on 31 May, 1957
But 1t seems Shri Raghy Ramawah
has chosen to sit 1n judgment on the
Speaker’s ruling and hag given his
views which 15 uncalled for and
unwarranted He has exceeded his
jurisdiction. He has said Tn  our
view, the Speaker’s ruling of 31 May
does not seem to apply ir this case’.
When the accusgd goes and occuples
the chann of the Judge, thig sort of
jeiter comes

My point is this. I have quoted
your ruling of 1967 1 have also
quoted your ruling whieh vou have
given recently. Both the rulings help
us, in fact give us a clear directive
thgt this House cannot really abdicate
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its power in favour of a court when
the misdemeanour ¢f a member 1
involved

In the course of the last three
months, we had spent considerable
time¢ 1 perusing the documert and
unless within the hmitations that you
had laid down and which we ghall
loyalty abide by, we are able to make
use of it and apprise the House and
the people cf this country, what wa®
the point in our going and perusing
the document?

Furthermoie another thing 13 there,
concerning Mr. N, K. Singh, Special
Assistant to the Foreign Trade Mias-
ter. His name figures repeatedly in
the CBI report To my mind there
15 prima facie case against him Gov-
ernment not only refrain from tak.ne
any action against him, they have
kept him 1 Igs position without even
removing him from there I am alsor
sending as enclosure a letter that I
dhave in my possession which edme
from the Prime Minmster, which say<
that N. K. Singh’s baggagan while
coming from abroad, was searcheq on
the mstiuctions receaved f[rom Inter~
pol, in Palam In spite of that, this
paiticular officer 15 there e is dron~
ping hints tc people 1n hi h pstilon,
he 15 threateming the Goverrment
‘it you take any action against me,
1 shall divulge everything So no
action has been taken against him
Therefore my humble request to your
goodself 15 let thete be a debate on

Tulmohan Ram, let the hon Fiime
Minister tring a motion for switabie
action as the House may deem fit for
misdemeanour and miscon’uet whih
nad been prima facte establishedt
against him. In the meant'me the
Government should procegd agninst
Mr N K Singh and suspend hum at
once because his name is also fvuring
in the CBI report repeately and he
should not remain 1n his oldice

SHR! K RAGHU PAMAIAH; With
regard to matters mentiored by Shri
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[Shri XK. Raghu Ramaigh]

Janeswar Mishra anq Shii Jyclirmoy
Bosu, I have stated the position of the
Government more than orce and I
do not want to yepeat it. With regard
to the other matters, to .he extent
thqy are relevant to next weehiy
business, I shall communicate to the
Ministers concerned.

SHRI JYOTIRMOY BOSU: Iel the
hon. Minister be toid thar in  this
Jiouse the Speaker’s ruling s supreme
and final; Government carnot com.
into the picture. This 1, what M-
Raghu Ramaiah shou:d convey to the
Leader that the Svepker's rul'ng. as
far as thizg House is evncirned, s
suprem¢, final and bindirg.  You
should alag 1ssue the necessary direc.
tive to the Government tu remove Mr
N. K. Singh.

DR. KAILAS (bombay South}:
‘When I met you in your Chamber the
other day, you had stated that it was
a State subject and ihat it could nc-
be discussed here I want {e point
out that the students and research
workerg are suffering due to unfortu-
nate happenings and it should e
taken due notice of as this mattur
comes under Central Act of the Medi-
ca] Council Act. Hence this matter
should be looked into urgently hy the
State Government so that the patients,
the undergraduate and post graduate
studente do not suffer.

MR. SPEAKER: When 1 said that
it was a State matter, they said that
it was a minority institution.

DR. KAILASH: 1 want not alloweld
that was the unfortunate part of . 1
wanted to raise the guestion of Tamil
Nedu flag also. The DMK Govern-
ment has started flying ils own flag
on the office of the IG Police by re-
moving the National flag. This is very
unfortunate; this should aiso be dis-
cussed in this House. 1 wish the
Home Minjster makes a statement
2%out this:
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MR. SPEAKER: We take up the
next jtem now.

13.35 hrs.

" PONDICHERRY BUDGET, 1975-76

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEL):
Sir, as the House is aware, by virtue
of a further Order made by tht Presi~
dent on the 7th March, 1975, 1 exer-
cise of the powers conferred by
section 51 of the Government of
Unjon Territories Act, 1963, the 1efe-
rence to Legislative Assembly of the
Union territory of Pandicherry in the
relevant sections of the Act, dealing
with financial matters, shall continuc
to be construed as reference to Par-
liament for a further period of six
months with effect from 28th March,
1975. Accordingly, with youy per-
mission Sir, I lay before the Housc, as
required under section 27 of the Act,
the Anpual Financial Statement of the
Union Territory of Pondicherry for
the financial year commencing from
1st April, 1975. Besides the Annual
Financial Statement and the Expla-
natory Memorandum, the Demanas
for Grants for the whole year 1975-76
are also being circulated to the Hono-
urable Members, altheugh I shall, at
an appropriata stage in the current
session, move the House to make, un
account, supplies needed to apeet the
expenditure from the Consolidated
Fund of Pomndicherry during the #rst
five months of the year, for the pre-
sent pending grant of supplies for the

whole year by the eppropriate Legis-
lature.

13.36 nrs.
{MRr. DepUury-SPEAKER in the Chair).
Revised Estimate 19T4.75

2. The Budget of the Union tervi-
tory for the curvent year, presented
to and spprovid by the House, asgum.
ed Revenue Receipts at Bs. "11.80



